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(a) whether Government propose to 
take steps to regularise the services of ad-
hoc workers working in Central public sector 
undertakings for the last several years; and 

(b) if not, the reasons therefor? 

,THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). The information 
regarding ad-hoc/casual workers in public 
sector undertakings is not being maintained 
by the Ministry of Industry. Recruitment of 
such workers for casual, sporadic or inter-
mittent nature of work falls within the purview 
of individual undertakings. However, the 
public sector undertakmgs have been in-
structed to stop the practice of engaging 
casual and temporary workers for perma-
nent jobs. 

[English] 

Supply of LPG in North Goa 

4324. PROF. GOPALRAO MA YEKAR: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether there has been short supply 
of LPG in North Goa district and the consum-
ers are not getting the gas cylinders refilled 
even after two to three weeks of placing the 
order; 

(b) if so, the reasons for the short and 
delayed supply and the remedlcal steps taken 
to remove the shortage and delay; 

(c) whether Pedne and Sattan Talukas 
of North Goa district are worst afiected 10r 
want of LPG agencies in the area; and 

(d) if so, Government's plan to appoint 
more agents at these places? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). Some shortage 

in the supply of LPG refills was reported in 
certain locations of North Goa district on 
account of overall shortfall in the availability 
of bulk LPG, apart from operational and 
transportation bottlenecks. With the meas-
ures already taken, the situation has since 
normalised. 

Presently the oil industry has no plans to 
appoint LPG distributorships at Pedne and 
Sattari T alukas of North Goa district. 

[ Trans/ation] 

Pay Revision of Public Sector employ-
ees 

4325. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the periodicity of pay revision in 
respect of employees of central public sector 
undertakings and the employees of Central 
Government respectively; 

(b) whether the periodicity is not the 
same in both the cases; and if so, the rea-
sons therefor; 

(c) whether Government propose to 
constitute a standing committee to remove 
disparities in the pay scales of Central Gov-
ernment employees and the employees of 
public sector undertakings; and 

(d) If not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). While the empk>y-
ees of central public sector undertakings get 
their pay revision every 4/5 years based on 
agreements reached with their manage-
ments, Government employees get such 
reviSion at such appropriate intervals as 
decided by Government, based on the rec-
ommendations of the Pay Commission 
speci~ically set up therefor. In the last forty 




